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ALLAHABAD 

Allahabad : Oa 'ted this 3rd dirf Of August, 4)00 

.ClRAM B&-

Hm• ble Mr. Justice Rd!< Trivedi, v.c. 
Hon• bl e Mr· s. Bi swas • A.M • 

• 

I. Original Applic ati. 01 N o.850 Of a:>oo. 

R.K. Y adav son Of Shri Sadhu Prasad Y adav, 
Resictent Of Plot N 0.96, Ganga Nagar, 
Near P.A.C. Battalion, Silt an N agar, 
Kanpur Ci ii,, at present posted as 
Moblle aooking Cl erk, Kall pur central, 

1-Jorthern tlail Wilf, Kdl pur u. P. 
. 

II. Original "pplicati. m No.as1 Of a:>oo. 

Man Oj Kttnar Q.apta sm Of Shri AOarld S\'f arup GJ ~ta, 
nesictent of 128/311, 1Y 1 Blcx:k, 
Kidwai Nagar, Kanpur HQne address 173/B, 
Baj payee 1~ agar! Bharthana, JJi s tt..Etawah, 
post~ as MObi e aooking Cl.erk, Ka'l µur central, 
Northern Railway, Kanpur U.P. 

III. Cki ginal Applicati. m 1-J o.852 Of 2)()0. 

shivji Mishra son Of shri aam Nath te~shra, 
Resident Of i6s, sector 'A' Vi ot'ld B~k co1ooy, 

Barra, Kanpur Ci t..r, posted as ao okihg Cl•rk1 
Kanpur central, M"orthern Railwa'{, Kanpur U.P • 

1 V. Ori gin al APf.tl.ic a ti. en ·" o. 853 Of ax>o. 

Mil Kl.Illar srivastava soo Of Shri PrEU Bahadur 
srivastaya, resident Of 1<-29, Y ash'tta '"agar, 
Kanpur City , 
posted as seni. er Booking Glerk 
at Kanpur central, N ortfiern Railway, u. P. 

v. Ori gin al Applic a ti en No. 854 Of axx>. 

Raj KUQar sen of Shri Jam1Sla Prasad, 
Resident Of !a>/852, Narayan F\lrwa, 
Fa zal gaOj, Kan µur CL~, 
posted as Iv10bile Booking CI.erk at 
Kan pur central, 1\forthern a~lway, U.P. 
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VI. Original APPlicatim No.a55 Of X>OO. 

Sh1 an Babu soo Of Shri Prabhat.i. singh, 
R/O 97-A AAand Nagar, Lal Baflgla, 
Kan pur Cl 'tr, posted as Head BOO king Clerk, 

Kanpur central, Northern Rail WC1f, Kan pur u. P. 

VII. Original AP Plicaticn i-.J o. 856 of aJOO. 

Yuv rl.aj singh sen of Late Tara s.i.ngh, 
Resident of 7/ 113-E, Tulsi Chabutra, 

.. 

Taj singh, Agra, at present resident of 
1956..C, Jamunia Bagh, Railway Coleny, Kanpur Nagar, 
i:osted as Mobile Boo kin g Clerk, Kanpur central, 

1-..J orthern Railwe1f, Kanpur u. P. 

VIII. Original Api.-licatim No.957 Of 2)00. 

Nafees Ahnad sen Of ftiaz Ahmad, 
resi den tOf Village Agra Khurd, 
P.O. Chando Para, Tehsil Hanctia, 
IJistrict....A].lahabad, working as Mobile socking Clerk, 
Kanpur central, Northern Railway, 
Kanpur Nagar u. P. 

Ix. Original Ap plicaticn i~ 0.858 Of XXX>. 

Rashid Ahnad sen Of Late Mohammad Haneef., 
Resictent of ~asba Saini, P.O. sirathu, 
District Kaushambi at present resident 
of -01-A, Military' Camp, Railway colony, 
Kanpur, pos:ted as Booking Clerk, Kan pur central, 
Northern Railway, Kanpur U. P. 

( sri tl. c. Q..tpta/Km. Prati.ma s.i.ngh, Ad vacates 
in all the UAs,) 

• • • • APPlic an ts 

versus 

l· uni en Of lnctia lQrough Chief Commercial 
Manager (Refund), Baroda House, New uelhi. 

2. c;eneral 1'J1anager, Northern aail,Nay' 
Bar Oda House, i\l ew uel hi. 

3. Chief Finance & ACcounts Vfficer, 
Bar Qj a H Ouse ' 1\lew oel hi. 

4. senior uivisi onal Corrmercial Mana ger, 
l\J orthern B.ailwat, Allahabad U. P. 

5. chief Traffic Manager, Northern Railway, 
Kan pur U.P. 

6. Chief s ookihg Suµ?rvisor (Accounts) 
(C. 1-J.s.) Ka11µur central, Kan pur u.P. 
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7. senior Traffic Inspector (Accoun~) 
Kanpur Central, Kanpur U. P • 

.. 

• • • • • • • • rlespmdents 
(In all the o.As.) 

0 R o 6 1l ( 0 r a 1) 

v~ e have heard coun sel for the applicants ·in 

all the abOv~enti.mect 0As which involve similar 

que s ti ms of facts and 1 aw and can be di s fJ Osed Of 

by a commm order at the admissim stage,, 

2. The -applicants are servifl.9 the d. ail way as 

ti\ ctJil e B OOkin g Cl erk s or as sookin g Cl erk s at 

Kan pur. They are aggrieved tryr the orders dated 

16...5- 2000 and 28-6-x:>oo1 which are Aflnexures-1 and 2 

res pectively to the UAS . Bf the afore said orct ers , 

amotflt me nti.mect against the names of the apf..J.icants, 

has been asked to be realised frQn t.hem which was 

paid to the passengers of Train No.4518 IJ.~ and 

Train 1~0.300a S.J frqu .Ambala to Allahabad oo various 

dates. It is claimed that the amotflt was refunded to 
.. ... 4( 

the µa55engers;.. m accoltlt Of unusually late running 
<\ c4--->. 

~trains, which wE:!re teI1i:J~natect • . Learned counsel for 

the ap~licant has submitted t hat the reflflds of the 

amount m partially used tickets was made on the basis 

Of t~ orders Passed l:7t the statJ.oo superintenctent 

and reflild was valid lfl der Rules . It is submi ttect 

that the matter was c msictered bf the Chief G~mercial 

Manager and he vide order dated 30-4-1998 fOlfld such 

reflild legal and valid and in accordanc e with Rules. 
<-~ o~~"'­

A c opt of the arcter Of the Chief GQnmerci al v.,...y±AJ>a 
has been filed as Annexure..3 to the applicatioo. 
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Learned counsel for t he ap plic anj&-""further submitted 

that, h~ever, Chief Traffic Manager, resjJOnctent 

no. 7 victe Order dated 25-6...2)00 has said that these 

refl.flds are illegal and he has directed realisatioo 

of the arno\ilt refunue:i by the applicants to the 

passengers. Learned counsel has also submitted that 

the apf-J.icants were not · aff orded any Ofi!JCX'tt.11ity of 

heari~ by the respcnctent no. 7 before passing the 

impugned or.jer and fixing the monetary liability 

against the apµlicants to PC!ff the anount 't'lhich was 

ref tJ1 Jed to the pas 5en gers. Here it. is also submitted 

that the amot.11t is being threatened to be recovered 

frcrn the salary of the a p plicants and no attenticn 

has been paid to their representations filed before 

respcnctent no. 7 on 6... 2-2JOO. 

3. v~ e have coosictered the sµbmissi<ns of the 

learned counsel for the applicants. fr cm the im PU£Oed 

orders, it d~s not apf.iear that :tbe -.;a pplicants were 

given o pi--ortuni 1lt Of hearing before they were made 

liable to pay the amount. H~ever, as the applicants 

have themselvts filed represen&ati.m before the 

respcnctent no.1, in our opinicn respcnjent no.7 is 

uncter Obligati on to hear their grievances and pass 

a reascned order oo their representati. ms as to h~ 

they can be made liable for the amount which has 

already been reftJ)ded to the passengers. In our 

Opinion the end of justice shall be served if we 

direct the r espcnctent no. 7 to consider and decide 

the representations of the applicants by a reascnect 
-/- .. 

orcter / after providing tlll~ OPp ortuni ty Of hearing 
v-- .,.,... . thi . . ti anct 9f ii reasa:leet Qf'dQr W1 n a specified me. 

4. These apµlicati oos are being di 5posed of finally 

with the ctirecticn to respcnden't no.1 ~, senior Traffic 
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Inspector (Accot.llts), Kanpur central, to consider 

and ctecide the representat.ioos Of the a pµlicants 
~ 

after gi\d.ng r ;eayopportunity of hearingto the 

applicants
1

by a reasoned order within a periOj Of 

°t)No mooths from ~he date a cOPf Of this order is 
.;r~-0~~~~~~ 

fil ed .. ~or till re pre sen ta t i en is decided• whichever 

is earlier, the amo\.llt shall not be realised frQn 
-<"-.. J.. 

the applicants, under the im pugned orctef. There 

shall be no orcter as to costs • 

\ 

Member (A) vice 
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